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O R D E R 

22.07.2019   Learned counsel for the Appellant submits that the Appellant 

intends to settle the matter with the respondents.  In view of such submission, 

we allow the Appellant to settle the matter before the next date. 

 Post the case ‘for orders’ on 21st August, 2019 as ordered earlier. 

 In the meantime, ‘Interim Resolution Professional’ will not constitute 

‘Committee of Creditors’ if not yet constituted.  The interim order passed on 18th 

July, 2019 shall also continue. 

 I.A. No. 2244 of 2019 stands disposed of. 

 

[Justice S.J. Mukhopadhaya] 

Chairperson 
 
 

 
 

[ Justice A.I.S. Cheema ] 
Member (Judicial)       

 

 
 

 
         [ Kanthi Narahari ] 
                              Member (Technical) 
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